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Piirticulars to be examined Endorsement as to result of Examination
) '
1. s the appeal competent ? _ \.’g )
2. (a) lIs the application in the prescribed form ? . \"LB
(b) Is the application in paper book form ? No
(c) Have six complete sets of the application- - ~1ﬁ; ( Lok ﬁf\u )
been filed ?
3. {a) Is the appeal in time ? | \‘g
(b) If not, by how many days it is beyond -
time ? '
(c) Has sufficient case for not making the C -
application in time, been filed ? '
4. Hadhe document of authorisation,Vakalat- : \1’9
nama been filed ?
5. s the application accompanied by B.D./Postal- \\5 '

Order for Rs. 50/-

against which the application is made been

filed ? , ’%—‘X"—‘“

6. Has the certified copy/copies of the order (s) @, ST | ’f' ocd C&f‘ﬁ ‘

7. (a) Have the copies of the documents/relied \.7%
upon by the applicant and mentioned in
the application, béen filed ?

(b) Have the documents breferred to in (a) =_ ;
above duly attested by a Gazefted Officer L ‘ki‘\'ai 5§ e N beced }:/FC@", R
and numberd accordingly ? @;ﬁ«& J/'
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12.

13.
14.

15.

16.

17.

18.

19.
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_f‘&rticu!ars to be Examined

(c) Are the documents referred to in (a)
above neatly typed in double space ?

Has the index of documents been filed and

paging done properly ?

Have the chronological details of repres-
entation made and the outcome of suchrep-

+ 2

resentations been indicated in the application ?

Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

Are extra copies of the application with Ann-

exuregfiled ?

(a) gi:zntic;"il with the origninal ?

(b) Defective ?

(c) Wanting in Annxures
NOS.coiiieviicvnnnd] iPages Nos........... ?

Have file size envelopes bearing full add-
resses, of the respondents been filed ?

Are the
addresses ?

given addresses, the registered

Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

ted by an Affidavit affirming that they

Are tDe translations certified to be true or
are’ true ?

Are the facts of the case mentioned in item
No. 6 of the application ?

(a) Concise ?
(b) Under distinct heads ?
{c) Numbered consective!y ?

(d) Typed in double Space on ene snde of the
paper ?

Have the -particulars fer interim order prayed
for indicated with reasons ?

Whether all the remedies have been exhaused.
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CANTRAL ADMINISTRAT IVE TRIBUNAL, ALIAHABAD
Iacknow Circuit Bench

Registration OfA. No.8§4 of 1987

- Nand Kumar coaoo AApplicant

Ad n
Versus

G.l. Northern Railway, New Delhi
anmd Qthers becee Oppcsite Parties,

Ho Justice KeNath, V.C.
Hop, DeSe. Misra, A.M.

(By Hon.Justice K.Nath, V.C.)

This application under Sgction 19 of the

Administrative Tribunals Act, 1985 seeks an order

~

to quash the applicant's reversion order dated 2808087{

contained in Annexure-~I to the application and seeks
a further direction to restrain the opposite parties

from reverting the 'applican't to the lower grade till

a regular incumbent is posted on the permanent

vacancy of Supdt. Telephone Operator in Lucknow

Di\fiSim °

2. Affidavits have been exchanged and we have

heard the learned counsel for the parties.

3e The applicant was working as a Chief Telephone
Operator in the scale of Rs. 550-750 when one N.F.
Srivastava who was working as Supdt. Telephone Cperator

proceeded on leave on 4.4.1986. During the leave

pericd upto 30.4.1986 the applicant continued to

9

¥



under the Rules, He was contemplated to be allowed

to work on the lower grade post of Rs, 550 - 750 on

adhoc basis.

6o The learned counsel for the applicant points
out that even the adhoc appointment on the post of
R$.550 - 750 has been regularised as set out in an

order dated 10.5.58 annexed to the applicaht’s rejoinder
affidavit dated 26.9,1988. The contentios is that

On account of regularization in the gréde of Rs.550 -~ 750
the applicant cannot be said to hold a double adhoc
promotion on the post of Supdt, Telephone Operator,
Bé that as it may, the provisions of this circular
dated 17.8.78 clearly contemplate that the person who
has been appointed on adhoc basis to the Headquarter:

controlled post of the Supdt. Telephone Operator is

entitled to continue to hold that post till a regular

incumbent is appointed and reports for duty. The

learned counsel for the applicant says, and the learned
counsel for the opposite parties has no ground or basis
to ' )that till now no regular incumbent to the
post%of éupdte Telephone Operator has been appointed.

In this view of the matter, we are of the opinion that
the applicant is entitled to continue to hold the post

of Supdt., Telephone Operator till such time as the
Opposite parties appoint a regular incumbent for that post
and the appointed incumbent reports for duty, ~ The
applicétialis allowed to the extent that the order of

’ ()
the applicantsfesx reversim contained in Annexure-I is

@HHW
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quashed and the applicant will be allowed to

continue to work on the post of Supdt. Telephone

Operator till such time as a regular incumbent 1is

appointed and reports for duty on that post.

Parties will besar their own cost.

Member (&)

Dated the lst May, 1989.

RKM

W,

Vice Chairman
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- 7 ' IN THE CENTEAL ADMIT\TIS‘]RATIVE TRIBUNAL |
. aDDI TIONAL BENCH, ALLAHABAD

\

/ ,~ - -Nand Kumar ) . ‘ cese Applicant
| Versus

" The General Manager,-N;Rly. ) )
New Delhi, & Others. » svse Respondents,

INDEX

. “!' 3 e -v‘ . .
‘1;j~ - 81, No. . Particulars - , - Pages

¢ - 1. Petition o - 1 & Jo

2. .@nnexure - I

Copy of the impugned order . ,
No. 561F/6-2/Tele Op. o
dated 28.8.87 o

3, " annexure - II

Letter of appointment as Supdt, ”{fl_
Telephone Operator dt.l.5.86. . _

4, Annexure-III

Order of appointment of the | . ]?S - IL+
applicant in grade 550-750.

S5e ,Annexure - IV,

‘ ‘ Order dt.30.11.83 showing regular L
B - appointment from 30, 9 83 in grade

6. - - Annexure -.V, v
Letter No,561E/11-1/Tele Op.dt. ,\l;

)

9.1.87 showing sanctioned strength
of two operators in the grade
-700-900, ’

Te Annexure - VI.

letter No.752E/6-2/Eng/85 dt. - :
18,10.85 showing ad=-hoc promotion {N?
of Sri Ram Bali Singh in grade

550-750.

é. Annexure-VII.
" Letter No. 7522/6 Z/Eng/SS dt. 8

1¢9.86 promoting Sri Ram Bali Qingh
in grade 700-~900 on ad hoc basis.

| ‘ iy @\2514 é; . Annexure - VIII,.
M&JJ&“H\ .

Letter No. 961-E/URHG/Imp/85 dated

, ‘ 15.5.87 showing that the applicant is 'Cj
g N¢de \} - an active union worker, \
\M 10. Vakalatnama. , - ) LD '

Dt:  23,9,87
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A
'IN TE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH, ALLAHABAD,

s, e’ 8%&“”

Contra! Administrative Tribuna)
AddnonalBemﬂuA*AHahabau,

Zate of Filing,,, CR' ;24) q )g»-)
ate : .
by Post . GMKS&Qw{h/

Nand Kumar ( N.K.Srivastava ) aged about S8y Reglstray.

$/0 late Sri Mathura Prasad, R/o S.E.78/E Haider

Between

fleceipt

Canal "Colony, N.Rly.Charbagh; Lucknow, -

 applicant

And

'),i‘?

1. The General Msnager, Northern Railway,

Head Quarters Of fice Baroda House, New - Delhi.
2. D.R.M Northern Railway;‘Hazratganj, Lubknow;

Al

3¢ Senior DiV1siona1 Personal Officer ' Northcrn

'Rallway, Hazratganj, Lucknow..

Respondents., -

® o e

Details of Appliéafioﬂ 5

o le Particulars of the applicaatie® : - -

(i)

(i1)

(ii1)

-(iV)

(V)

2,

1.

Name of the
Applicant,

Name of father

Designation and
office in which
employed. :

Office .address.

Addresé for
service of.
all notices,

Particulars of the respondentss

Nand Kdmar'
{ NeKoSrivastava )

Laté"Sri Mathura Prasad

Supdt. Telephone Operator
Divisional Office,

Northern'Railway, Lucknow.

as above in (ii1),

Nand Kumar

SE 78/E Haider Canal
Colony N.Rly, Charbagh
Lucknow.

The Geheral Manager, Northern Railway,
Head Quarters Office Baroda,Hduse{

New Délhi . .

.00--'02

d
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2.
A 'm ) : ) -
2. D.R.,M, Northern Railway, Hazratganj,
Lucknow.
) 3. Senior Divisional Personal Office, Northern

Railway, Hazratganj, Lucknow.

3.  Particulars of the order
against which application

is made
' following order 3
Mn/'“vrj“ ’
<7

i (11) Date -

(iii) Passed by v_- |

(iv) Subject in
" Brief,

4, Jurisdiction of the
‘Tribunal,.

NG

5. Limitation.

6. Facts of thec ase 3

"I‘he facts of the

case are given below i -

1. ’lhat th@ appliCant was

The application is

aiainst the

(1) Order No. 561 F/6-2/Tele-Operator.

28.8,87

Senior Divisional Personnel ;/
officer, Northern Railway,
Luc know.

Reversion from the grade of
Supdt, ( Rs,700-900) to -
the grade of C.T.0s. ( RS,
550-750) « |

L]

- The appiicant declares -
‘that the subject me_tter of

the order -against which.
he wants redressal is
within the Jurisdiction of
the. 'Iribunal. :

The applicant further .
declares that \the a(oplic%tion
is within the limitation
prescribed in S Co 21 of the

Administrative T¢ bunal Act

1985,

: o
LT _ : N,

continuously worki ng

‘as’ Chief Telephone Operqtor in the grade ( Rs.550-750 )
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! K\J%. .

3.

~in the Divisional Office Northern Railway Lucknow

from 1.8183 to 30,4.86. and was senior. most Telephone
Operator in the Division at that time also except
one i.e.~Sri N,P.Srivastava. Sri N. P Srivastava
fell ill from 4.‘4'..8.6‘ to 30.4.86. Beri~the Db
applicant oeing.senior most in the division

officiated;in the post of Supdt. TEIephone Operator

*

”and on retirement of Sri N.P. Srivastava on 30.4. , 86

' the applicant was promoted ‘as Supdt. lelepbone

Operator in the vacancy caused by retirement of

Sri N,P, Srivastava from 1.5.86 and has been working

"as such continuously since then.

26 That the post of Supdt. Tblephone Operator

is,however a Head Quarter controlled post and the

A bralcs .
seniority‘is reckoned on zZone wiseA hence the

appointment of the,appliCant in the grade of Supdt.

.Te1ephone Operator ( Rs, 700-900 ) was on ad=hoc

basis till the time the- regular incumbent in turn

" was appointed on - pe:manent basis by the Head Office.

However as no person was. appointed by the Head

Office to the post of Supdt. Telephone Operator which

" has fallen Vacant on 1.5, 86 on theftetirement of

Sri N.P.Srivastava the applicant was working on this

post in thezgraoe of Rs 700-900,

. -

—

3 That Circnlar No. 831 E/63/2fXI (Fi ﬁ ) datedf

. 17.8.,78 ( Serial No. 7068&) im- which 'has a statutory

force 1s as f01lows PP

Snbject_ - Filling up of Headquarters~controlled
- Posts on DiViSlons.

It has been experlenced that a number, of Head~

"guarters Controlled posts on the Division, remain

: .......'4-

s
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unfilled for considerable periodds, because the
seniormost eligivle staff who are pos ted on
‘transfer, neither move promptly nor give their
refusal ( in writing ) for promotion and as a result
there is avoidable and serious delay 1in filling
these vacancies,

2o In or-der to ensure prompt filling up of
the vacancies and, side by side, ensure the protection
of the legitimate rights of the senior eligible
employees, it has been decided to adopt the following
procedure with immediate effect, : .

2.1. In the Headquarters Office,. aévessecuivaMﬁk
action will be taken say one month before the
occurrence of a regular Vacancy, to issue the posting
orders of the senior-most eligible employee, A
copy of this office order will be sent in a D.O.
cover to the D.P.0, of the Division where the employee
is then working, whoill get it Wtoted by the
concerned employee for ensuring compliance,

2.2. The senior eligible employee under orders
of transfer on promotion, if he SO desires, cun o
request in writing for his retention on the Division
in the same grade and consideration of his case on
occurrence. of a vacancy on his Division without being
treated as a case of "refusal® and debarred from .
promotion for one year under the normal rules. —
However, he will be considered for promotion only
against the next vacancy occurring on the Division
and not on any other bivision. ‘

- - 2¢3¢ If the senior eligible staff under orders
of transfer on promotion, does not make any such '
request ( in writing ) and also does not go ontransfer
by the stipulated date, then it will be treated as
@ case of refusal entailing debarring him from -
-promotion for one year,

3. 1In regard to. ‘'un-forseen' Vacancies, the

. Division will immediately make local ad-hoc

officiating arrangements from amongst the senior-most
.eligible staff on the division and advige the cases
to Headquarters Office for giving post-facto approval

3.1. In case the unforseen vacancy is likely
to be of a long duration i.e. of more than 60 days

,and is of a 'quasi-permanent! nature. then the D.PeQs ‘

"of the Division will advise through a D,o, letter,

' the concerned S.P,0. in Headquar ters immedi ately
on occurrence of such a vacancy for issue of pos ting
jorders of the regular incumbent but till such time

| as the regular incumbent reports for duty, the local
| ad-hoc arrangement will be continued,

4,0. In regard to regular vacancies, where the

"~ i posting orders have been issued by the Headquarters,
+and the senior eligible employee, who has tc go on

transfer from another Division/Unit, does not report

fon ‘the date on which the post falls vacant, the

'......5
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Division will ensure immediate manning of the post

by postint the senior-most eligible -employee, on

the Division in an ad-hoc and local arrangement, but
this ad-hoc local' arrangement will be continued only
till such time, a regular 1ncumbent reports and take

| over charge of the post..

That it is a general prac tice amongst Supdt. Telephone

Operators that they do not wish to shift to other
Divisions, and in case orders for the posting of next
- Wew L ' -
incumbent issued have been passed by the Headquarters

and he_would'have not joinéd, the applicant would

haVe“bsen posted to-the post of Supdt. Telephone

Operator on regular basis as the applidant is senior-~

most Telephone Operator exgept;twsugr_th;ss even on

zonal basis. The applicant was made to work on &d hoc

e

Kasis for such"long-time merely’becausévho compli ance

was made of circular letter quoted in psré 3.

That the applicant was on sick-leave, when'he‘waS-

informed that orders for his reversion to lower grqde

were passed by the_ respondent No. 3. vide 1etter No.

561 E/6-2/tele-O0ps dated 28.8.87. The applicent is

however ill and is still on sick leavé and has :not\

handed over charge as 'yet. ‘The applicmnt is ‘an ,
active Union worker aS “the actlon taken against him

may be on_account of annoysnce caused by his,union

) actigities."

That the impugned order of reversion is challenged on

.the folloWing grounds amongst'others,

(A)' That the applicant belng the senior most
191ephone opergtor in the Divis1on has a right to

officiate on the vacant post of Supdt. Telephone

....I.G.

o
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-hi‘t duties in accordance with the circular letter

“\\sj:.\

2N

6.

Operator unless and until some senior person to

the applicant is posted on regular basis and joins

quoted in para 3e

(B) That the ‘post of Supot. TE1ephone Operator

.cannot be left unfulfilled and work of Supdt

Telephone-operator cannot»be taken from the applicant

. without bis being appointed to that post temporarily

’

or Ad=hoc bdsis.

(C) . That the applicant has been s;ireverted‘

simply on the ground that he was working ‘ad-hoc in ¢
grade ( Rs=550=750 ) and cannot be allowed to- work

ad=hoc 1n the next grade of Supdf Telephone .

-

Operator as according to ruleS ” double ad—hoc is ‘__Q
not permissible; The applicant being the‘seniormost E
Telephone Operator in the Division, his promotion_‘
ana<subseQuent workfng aS'Chlef Telephone dperator

inthe grade 550-750 from 1,8.83 to 30.4.86 cannot

ke sald to be on ad-hoc basis in any way and

“applicant's case was not that of'double.ad-hoc

promotion,

(D)  That no opportunity was given to the
applicant"to show CauSe against his reversion.‘
Had an oppor tuni ty - been giVen he would have

\

explained the facts-to the respondents 2 & 3.

(E) That'the Administration cannot be allowed to
keep the regular incdmbents on permanent posts on

ad—hoc‘ basis for lono periods as 2;3 years and

Q-o-."007




7. .

then reverting-them for no fault‘of their own at

its sweet Will.

(F) | That a large nomber of persons' inciuding
'the_following are working on doubie ad=-hoc promotions |
and thene is no reason why the ‘applioant alone be
freverted on the, ground of double ad—hoc promotion

71. Ram Bz li 8ingh 2. ‘Mohinder Singh

ﬁG)'- That the applicant has an excellent record
of Service and no adverse entry of any sort was awarded
to the applicant and there is no reason assigned ‘why
the impugned order was passed after the-applicant

was working on the post for more than 15 months.

- (H) - That  there being two posts of Supdt.'TEIephone
Operator at Lucknow, the appliCent is entitled to be

posted as a regular incumbent to this post.
<4 7. Reliefs sought.

In view of the facts mentioned- in para 6 above

~.the applicant prays for the following reliefs s =

1-l> That the impugned order No. SGIE/é-Z/Tele Op.
 dated 28.8.87 be set aside and the respondents -
be permanently restrained from reverting the
applicant to the‘lower grade tili a regular-
incumbedt is posted and joins on the permanent

- ‘vacancy of Supdt. Télephone Operator in Lucknow

Division.

2= That the costs of the @ase be awarded to the

applicant,

..‘l....e




-

S

'8.

jg. Interim order, if prayed for :

Pending final.decision on rhe_application @k, the
applicant seeks issue of rhe_following.interimmv-;
order ;. B | |
That the operation of the impughed orderr
No. 561 F/6-2/Tele-0p. dated 28.5.87 passed by
the respondent No. 3 be stayed till final decision

‘%7’- : ‘ - - of the appliCation.

¢. Details of the remedies exhausted,

“No opportunlty given. to show cause against

impugned order.

’

ﬁS: Matter not pending with any other court etc,

‘The applicant further déclares that the
matter regarding which this appliCation'has been

made is not pending before any court of law or

Lo
.

\ \
f{ . any other authority or any other bench of the
Tribunal. |

vﬂél- Particulars of the Bank Draf~Postal Order in

respect’ of the application fee, ‘4>Ui§(R¢Q o~¥3Lx{»

D“?.OL}GO"\’ M&&\ﬂ?7

.  Details of Index.
antIndexstn duplicate containing the
détails of thé documents to be relied upon is

enclosed,

......‘..9
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List of enclosures.

1.

2

3.

4,

So‘

6.

Te

8.

- Letter of appointment as

9.

R

Copy of the impugned order No.
561F/6-2/Tele Op. dated 28,887+

eesoe .fAnnBXUI'e-I
Supdt. Telephone Operator'-’
dated 1.5¢86. | «.i..ANDEX, 11
Order bf appointment Qf the
applicant in grade 550-750 ..Annex-III

order dated 30.11.83 showing

'-:egular appoiﬂtment from

30.9.83 in grade 550 = 750.; Annex=-IV

" Letter No. 56lm/il-l/IEle .

Op. dt. 9.1.87 showing

sanctioned strength of two

operators. 1in the grade .
700-900 eess. Annex-v'

Letter No.752E/6-~2/E0g./85

dt. 18.10.:85 showing ad-hoc

promotion of sri Ram Bali

singh in grade 550=750a 4... Annex-VI,

Letter No. 752E/6-2/Eng/85

dt. 1.9.86 promoting Sfi‘

Ram Bali Singh in grade .

700-900 on ad-hoc basis. .... Annex-VII

Letter No. 961-E/URHG/Img/85 -
dt. 15.5.87.snowing that
the applicant is an active

union workero . o LI ) »’ADI’IGX—VIII

_ Applicant
P Through . v
L i
HM&/ ‘P \\ )
" { Prabhakar Bishnoi )
~KGVOC ate——

S}»l [ 1o



- Operator resident ofS&E'[?g/E

- Lucknow.

10

Verifications

I, Nand Kumar aged about 45 years S/o late
Sri "Mathura Prasad .working -as Supdt. Telephone
"j&yﬁww’-ﬁbucknow do

hereby verify that the contents from 1 to 13 are true

to my personal knowledge and that I have not o

suppressed any materlal facts.

Verifi’ed this 23rd day of September, 1987 at -

Signature of Applicant
Through

”‘U'F‘ 7 . | ( Prabhakar %\{SMM .

Dated- 23.9.87 ' Advocate,
Place- Lucknow. —_— '
To,

The Regis trar,

Central Administrative Tribunal,v
.Allahzbad Bench
Allahabado
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N ol Ky 1R Do Ci}l N A3 P (o
| | Northem Railway MRS S A’M/
o o © pivistonal Office
B , S Luelmow. :
| 160.5611?/6-9/%1@-01@' SR natea 28 «8+1987

Y o o Notiée
Y |

A £51
o gr. m%ﬂéﬁ‘iéim‘”‘ L ER bgs o t? 8583 fng”
« - furtmr mut to officlate on ed boo besis in grade
S R8,700=900(RS), through this office notice mumber

2207/ 6-2/Teles Op(Ad/hoe) dated 125,86, 13 rwerted O _

Yo grade }B.550-750(RS) with 1madiate effect 4
ou%l romotion 48 not covered under e |
rules, Ha vl y bovever, continue to work in prade

ﬁ.naliaed.

A

~ Compliance of the above orders may be
~ advised promptly.

This hes g‘ot the approval of the competent
autbeﬁitvg - . '

I T A

. A IC. Ddvisional Personnel Oi‘ficer,
L . A ~ Northern milway, ucknow,

Gopy fou 1nfonnatlon and necessary action tog-

f 1) or.ngg/nxo.
S R a 8updt Blle,
: - 8r. DAO

5)  GM(P)/MLS in reference to GPO's D.O.ietter M.
74T/ N47/3/F1LR dated 1h/22-7

seoe

7

R8.550-750 (RS) on ed  boc basis t111 the seleetfonds . . .
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| 8D/ )
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éa Suplt Telephoms Gporstor/Ludkmove
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R NOKTHERN RAILWAY ~
Do : | . VA __\%’ .
Piv 1sionsl’ office —
Hazratganj, Lucknoi o T
'No. 561E/6-2/Telo,Operatnr = Datad: Nov. ZDEJ\{ ,1983
_ : : . .
ijThe General Manager (P) . :
Y H,Rly. Hd.ors.0ffice, ‘ T 9 o
Barods House, ~ S S %90& -
aW ELHI, - c o
: ' : om
- sub; $eim Sanctioned strengtjp’of Telephone Sy
‘ Operaters in connectiof with restructing; = |
¢f the ,sire. . é
Ref's Ynur letter No. 7 4E/147/E11b dated 5-llu83 !
and 22~11-1083., 9,
S o ]
\¢ [ 2 2 RV
5&” . :
.8anctioned. strength of Telephone Operators and -
n-mes of Operators waking greds k. 550«750(RS) has
already been gent to yo 071de this office letvter of -
asen no, dataed ‘S~11-1°84\ Wv»nvqr tha same infcrmation
alongwith nanas of Operetors in  Gr. 425.7004{H8) having f
non-fortula s srrvice as on D=L 0983 are sent herewith, ,
= |
v 9. ¥ amo ... .8C/ Grada"_J.UateAfrcm._mmﬂon-fOttuous
Yy .)? N0, : ST - which service ss
L 741 —— ‘ . offislsting on Xe9-83 -
; l. BG thttach*r}e e 550,750 18483 2 months.
; 2. NP Svivagteva . edza . adce Y |
2, RC Lsl - (0 S Lo ad O
4. NK Srivastava - «dOm «d Qe ‘ win-*
, 5. Thatur Din . 8¢ 425700 ﬁiﬁi 8 SQQ;SAAW&“M
, 6, Rameshwar Pd, . «dOn 1-a3-83 - 2 months
1 "7« BePeSherms »dCe Ao Cdon
\ 8, Hemji Ralzalla - ol O " wl0e " w(0ew
l'v _9. F’ Ko ‘”]8"! -~ ‘-dﬁa ”aoa "'dO-—
]Oa Umrao sl.l.flé,ﬂ - -(i0m wd O« '-ao-‘
- aC0m «dCe  «d0e

11, R.S.Shsarma

; o v ﬂ For Diwxl, Rly.hManager.

u.uc"mm e
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2 the cadre Strength of various Cat15'~_»J in g DoprLog a.S Saown

BblO“; has bea concurrod by g, dAJ/uthﬁOWn

o‘zds DuuLC”a

L2 de Gelemory e arerion strbeagn
1o | T lephcne Oprator 7CC.30 - 9.7 I S

24| | ~do-  =50.750 0 500 0 rieiciom of IR in
Z» ; ‘ . =do=- 45700 o ~th” loweSt catogory
| A @O - 23 0m 56 Va

B l - _ o 330-560 0 2770 85 par extint ord-nps

' 5a ~do= 260420 s ~dse. in para 16 &17 O
1 . . ° : ’ / 2 ?

| , .

6o LWeTeI/C - 425-640 4
J Te - Tol¥e T t 47 Eeals :rO 2
18 . #e04Pal 330560 1

;9QJ'~,' VI.Oe_P. ‘ ‘ jO 500 6 ! - - .
104 Wireless Khalasi  196.222 4 | N
T1e . Chowkidar 2oo,,uo 174 '
12, Chowkidar 196~222 v . - \
132 Office Kmalasi 200209 6o | ° .
“14s Office Khalasi  195-2%2 7. . ' ‘ ;
“15e .. oafai Hela se2s2 1/ |
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KKDC‘/‘VVN dé (F ) | e r ;AT\U(—'I’\A-"'{ I\'(\(o‘« {-""ﬂ:::“ G o .
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f or ur.D*vl.Ac“ount OIleyP o for!ar. -Divi.Per8onnel Officer,

s Lucknoy : S [ .
(D . _ A, Lucknmr
r*opy tn...&;r D)AO/LKO, SRR f-

s @

“r.DSTR/LKO, P '4 -

411 8ignal In% pactnrs on TrC Divn,
(‘“’I/I 140 and BSR .
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Northern Raflway, |

y
Notice.

|

|

- The following promotionsfarejhereby ordered
with immediate effect;. 8 '

|

1. st BeR.Kureel, asstt, Supdt; Gr, 550-750(RS)
under PWI/TD/SLN is temporarily promoted to
0fficiate as Supdt, Gr. 700-9200 against existing
vacancy., T -

|

Sri Ram Ball 351ingh, wa, Clerk/AEN/D.

5

3+ 97 RD.Sharma, = ldon) AEN/PBY,
4o St RIKITishwakarma; © 99C T0W/PRG,
 De 87t T NDwivedi: - -do-| Tow/L.

8, Sri R.H.Pandey - =do~  ARN/RSEH, |

% STiL.Pajoal ~do= | ARN/TT /110 .

fe " 8ri 53,P MiSpg - =do~ Wnrks,

2. Sri R.D.Singh =do- | SEN/L¥n,

1n, s5m DM Daval - ~do~ | Jdo-

11. S Ram Pakan (S/2y © Zan- | PWT /T,

12, Srl R,K.Sinoh ~do- | T0W/Es bate,

13, - 51l R.Y.Vadav, . - -Ao-  ToW/ g,

|

Tten Mo, 2 to 13 are temporarily promoted tp - - -

offictate as Asstt, Supdt, Gr, 550.750 (RS) purely,,m, HmMMvﬁ

on adhoc basis penﬂing,SelectiOn, for:B'monthé.A :

" Tris has the approval;ofrsy,rm.g.o‘“m"”“_
o
. 8d/-.

r .
For Sr, Divi, Personnel 0fficer

-7 Lackm,

Dated: October 18th, 105,

Cony forwarded for information and'necessary
action to:- " o
1, DS.E (CY/LKn,
2. Sr.Dan/1F0.
~ SEN/LFD, '

|

3. ' ,
4, AEN/FD ,BS1,BR4, PRI, .
5.  Supdt. (PRy, . ‘

ok ok

4

\ i /\‘f W P ' /

& G A dbens %ﬁv\¢9§/*{¢“3
‘ - , Divisional 0ffice,

'Hazratganj,Lucknow.'f
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The following promotions are hereby ordered: -
thl N, Basunatta Asstt, Supdt. Gr., 550-750 (RS) is
‘Tempy, promoted to Offtg. | § as Supdt. Gr. 700-900 (RS)
with Jmmedlate effect against existing vacancy.
Shri Mohinder Sinch ‘Asstt. Supdt. Gr. Rs.550= 750(RS)
is  tempy. promoted on 4 Adhoc as - Supdt. Gr.700-900(RS)
4with_£mmediate effect.

Shri Ram PBali Singh Asstt. Supdt. Gr. Rs. 550-750 (RS)

~under AEN/FD.is tempy promoted to officiate .as Supdt.

Gr. Rs. 700~900 (RS) wlth immediate effect, -on adhoc
baSlS.

e

Shri J,P. Shnkla 8r, Clerk Gr. 330~560 (RS) ynder PWI
Dalmau. is tempyy. promoted as Hd. Clerk Gr., Rs. 425=700
(RS) with effect from 1.1.84 and allowed to continue at
the sane pl ace.

Shri S.L.Srivastava Sr. Clerk under PNI Dalmau Gr.
Rs, 330-56n is tempy. promoted ‘as Hd. Clerk -Gr: Rs.
425-700 (RS) with effect from 1.1.84 &nd allowed to

. contlnue at the same place of posting.

This has the aporoval of Sr. D.P.O.

sS4/~
For Divl. Rly. Manager,
' Lucknow.
toi-
bSE-C,Lucknow.

6re DAO/LKO. ' : : ' S !
AREN/TD ' ‘ : ‘ i

~ PWI/Dalmau.
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| | NORTHERN RATLWAY. A Wﬁ
No. 961.E/URMI/Tnpl./85 " Divistonal 0ffice,
o | - Lucknow, =
N 905/LK” e ‘Dated 15.5.87

#

‘“'7

&0, DSTE/LKQ, SS //’é o
LF/LKO,ToW(Estate) /LK,

‘"TXR/LKO; Shad. /*955#/5;,1/

:

Subz Dﬁvisional Implementation committee Meeting
with URMU scheduled to be held on 26.5.87.

The Divisﬁonal Implementation committee Meeting with URMU'

has been fixed on 26.5.87 in committee room,DRM's office

Lucknow at 11.00 hours.:

The following repeesentative's of URMU will attend the

meeting and they may be spared wall in time to attend 1t.

1. ghri cmnni 7] Iné,t}uétaf,r,’oc'o shed/LKO  President
2 Shri M.H.Khan SS/PH{(UH‘*Q* 3'-15“96113101’1) DiVIQSe?y.
_ S

3. shri R.4. Chaturvedi,TXR/LKo - 4sstt.Divl.Sec:.
4. shri R.K. Singh,Hd.Clerk/IOW(Estate)/LKo 0w

s«f.«ﬂlémw ‘ _
5, ghri Nand Knmar,’FB/LKol | ' -~ wdow
6. shri Bhullan‘ _Sharma,CTXR/BSB' : - Branch Secy.'

They may be allowed special casual leave and passes as

admissible under the. rules.

B .- '\/\ 11 \ eea ..__._“,
o , for Divl.Railway Manager,

1. aDRN(T) & ADRM(OP) for information please. N
| 2, SO/RPF for allowing entry of the above Union Offici als |

on 26,5,87,
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% Dated: March ,1983.
Z R
9

CN A d\?&i

L}

BEFORE THE CENTRAL ADMINISTHATIVE TRIBUNAL
. ADDITIOVAL BENCH AT ALLAHABAD.

IN

REGISTRATION NO.894 OF 1937.

Nand KUMAT eeremmemeccmeocnm—eemen——————— Petitione e
Versus

Union of India and otherSemcmmecemamm Respondent&e

S.Noe Particulars of papers Page Noge.

1. Written Statement., - 14t 6

26 Annexure No,1; - X

True copy of notice dated 26.10.383

Sa N WS AW SR MRS Drme  SoR Med MON Mee e DT OO M mer . e DTS e TR awek eIV MMM Do e e s pees

(A K Gaur)
Railyay Advocate
Counsel for the Respondentse
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3 | | That with fegard'to the”conténﬁs of
paragraph :no.ﬁ(})of tﬁe netition thxasonly tbis,:
mﬁcb is aémi%ted tﬁai tﬁe éeti£ioner Qas‘prqmoted

as Cniéf Telephone Operaior'ih Gradé le550-750(RS}“
with effeét fromﬁfqﬁass on adhod basis viSe offiée

notice No.561E/6-2/Tele~ Operator dated 26+10.83 A

true copy of the aforesaid notice dated 26.10.83 is

being filed herewith and marked as Anﬁexure no.I to

this reply.It is significant to menti on here that
the petitioner was put tp work as Superintendenf»
Telephones in Grade RS« 750-900(38} with effect from
440,86 by thglorders of_S&T branch-officers.,Hé b éas
pronoted to tbe'post of Superinténdent Telephones
on the vacancy caﬁsed by fbé sick leave of Shri N.P.
sfivasta&a ahd allowed to continue as such after the

retirement of Shri N.P. Srivastava with effect from

" 1:5¢86 purely on local arrangemente It may be stated-

here that the petitioﬁer canpnot Ex claim any
presceriptive right over his seniors as the post of

Sﬁperihtenéent Telephones is Headquarters comtrolled



' B
- post and<to be £illed up dn the basis of combined
seniority of all over Nothern Railway by the Headquarters

Office.

4q | ‘Tha$ t&e coﬁtents of baragraﬁh n0064?)

A | | of tﬁe petiﬁion are not aémitteé.and are denied. It
will not be ou£ of place to meﬁtion here that fhe
petiﬁioner .ﬁas alloﬁed to contiﬁue as Supexintendent
Telephones in Grade Rs. 700-900(RS) purely bn logel
arrangement.as no double adhoe promotion is pexmiésible

}fZ , under the rules.It ﬁas clearly ﬁoﬁifie& in the order

; issued for officiating arrangement with effect from

4.4.86 till the regular appointment is mades ' h

56 That the éo?}fents of paragraph no.® 6{3)
of the petifion caill for ﬁo commentscThére.is no
violation of any of the rules as sgtated in paragraph'
under‘rep}_yo The avermenf&s made in para under reply

\\/M{ﬁ“”' sh_a;il be suitably dealt with at the time of hearing
M s : | .

;o b of the case.
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‘Telephones. The petitioner was not LSe.niomost Telephote

-4
6o That the contemts of paragraph no«644)
of the péfition are not admitted and are vehemently
é,eniefiolt may be étated here that although the post
of E»qperintend.e:nt Telephone grade Rs.700-900(RS) is non-
selection post‘ and promtiongare made on the basis of

combined seni ority all over Northemm Railway by .the

Headquarters office amongst those who have al.ready &M\/

'.'placed on the panel of Chief Tele'phones Operators

in Grade Rs. 550-750(RS}) f Simee the petitioner was

o

ﬂ A _
not gualified anduknlaced on the panel of Chief Rkm

ard 08 Sl 4o
Telephone Operators Grade RS.550, 750(R3) Lbe.me—-he—

has'no claim for even adhoc promotion ag Superintendent

Operator.The contrary allegations have been 'm’ad.e wvith

an intend to lend colour to the instant cage,

7o ‘ That the contents. of paragraph nOnﬁa@

of the petition as stated are not admitted and are

) denied, The reversion notice was issed on 20.8687

!
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-5e
but the same could not be served upon the petitioner

due to his sick leave. The rest of the allegations

. contained in para under reply are migconceived ang

are Aenied.

8e That all the grounds taken by the

petitioner are wholly misconceived, incorrect and

are vehemently denied and the same shall be suitebly

dealt with at the time of hearing of the case.

W
®

" That the reversion order of the petitioner
has rightly been issued as he is too junior to be

'

nromoted as Superiutendent Telephone.

10, That the netitioner was rnut to work as
éﬁperintendemt Telephones in the intergst of
adninistration purely on local arrangement by
intimating the Headduarﬁers Office for regular posting
and was reverted in compliance to the orders is gue @

by Headquarters Ufficer being Headquarters controlled

*

pOS‘b e
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e . That it is cigpificant %0 mention here that
in view of the aget that the cepiority dispute 18

alreayd pending in the Delhi High Gourte The case of the

petitioner cannot bhe considered for promotion to the

J\ri‘
~o

post of Huperintendernt Telephonee ¥azsuxxx The

E respondents have peen advised to state that writ

\f

petition pen&iﬁg in Uelhiiﬂigb Court has enough.

pearing with the merits ofwtﬁe case and as long as the

petition 18 not finally éiﬁpoased of by the Hor'ble

Delhi High Gourt, by no 5% str;e{‘en of imagination the
:f case of the petitiomer for promotion O the post of

.‘w.‘ .
\( / Superintendent Telephone could be consideredo

12 That it may however be stated ne;e that
the promotion of the petitioner was on adhoc basis
and aiiﬁ;aacéording to Railway Rulef. Tbe netitioner
was rightly reverted 1O the grade of Ree 550~ TO0( &)

o O - Y 3 W /'
for promotion as Superintendent Telephones
g e ¢ ¢
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1 3, . That the Additional pivisional

Eailway Manager, 18 not competent to promote the

petit loner on adhoc basis in view of the fact téat

the post of Superintendent Telephone is a Headquarters
Gontroiled post and also in view of the Railwvay ,
Roard!s order no such vacancy cen be filled up on
adhoc basis except after obtainiﬁg prior approval

of Chief Personpel Cfficer, Northern Railway, New

/

Delhi. It is also worth mentioning that adhoc
arrangement are not nermitted against the nost of
restructuring because these posts are filled up

only by way of senbority-cum suitability test.

14, That it may however be Stated here
that the case of Shri U;?agaXena and Shri LDe.s.Yadava)
are- already pending in this Hon'ble Tribumal and
fhe question in controvers? in all the three cases
arévsimilar_and indentical in nature. The respondent

cravef the leave of this Hon'ble Tribunal to read



'-81’)
the reply filed in case of ehri D.P.Saxena and Shri
D.8.Yadavanis casSe also apart from the renly file

in the instant case,

15, ~ That the petitioner has approsched

this HO”‘ble rlbu al with unelean hands.

16, - That the petitioner is not emtitled

get any of the reliefs claimed.

17 That the petitioner ha& not exhausted
the Aepartmental remedy available to him andLguch

the petition is liable to be dismissed on this groundy

alone. -

- 1g. That the netitiomeris petition ig

frivalous, vexatious and liable to be dismissed with

cost by this Hon'ble Tribunal.

i ,,ﬁce’l‘.
A%%& nlom of..India
Nortt _,
LR Lis

‘1
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Verification
1, /,ZF}M. Snrp RV P Aesignation
@S‘f:"ht ﬁ'ﬂo«nm"j @[ V- office of the
N Divis ional Reilway Manager, Worthern Railvay, Lucknow
- | to hereby #g verify that the contents of paragraph noa

1 tolg of this reply a:.f'e ba»se&on perusal of oéficial
record and legal ér’?vice which all I }be}liege to be
true's

Verified on this £/ day of March,

1588 at Allahabad.




ANNEXURE NOL(I)

Copy of notice No«5618/6-2/Tele~Operator Dte2610.83

The following promotion-are hereby ordered:-
1e Shri Sukh Ram § ingh Head Tele Operator Grade
- EJQJ | Rs,550~750(RS)‘is promoted to officiate as Chief
| Telees Operator grade Rs.?dO—QOO(RS)

Woof'e 148682 against upgraded posite

2. Shri B.C.Dhattacharjee 8r. Tele Qperafor Grade
RS. 425-700(RS) is promoted to officiate as Hde
Telephone OpeTator Gre RS «550m750(RS) wee of o

1.8482 against upgraded poste

_\:f' : 3¢ Spbri NePe.Srivastava, Sr. Tele Operator grade
v, 0 » ) RS, 425-700(RS$) is promoted ® to officiate as Hd.

Teles Oparator Gre RSe550-750(RS) wieeofs 148482¢

4 Shri ReCelal,y Sre Teles Operator Gre RS« 425-700
(R8) is promoted Onnadhoc as Hd. Tele Operator
Gre RS+550-750(RS) with immediate effecte

Se Shri N.KoSrivastava, Sre Teles Operator Gr. Re.
425-700(RS) is promoted om adhoc as Hd. Bele
Operator Gre Rse 550-750(RS) xx®. with immediate

effecto re JC fo. 83

Shri Remeshwar Pde Tele Operator Gr. I in grade

6e
\&pr///f st R$e 320-560(RS3) is promoted to officiate as Er.
pl IREEE - ‘
person’

Asstl. TS
ther
Norpucli .
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10.

11,

12,

ca2¢n-

Teleo Operator RSe 425-700(RE) veesfs 148082

against upgraded poste

Shri BeP.Shamma, Tele Operator Gre (I) in grade
Rs. 330-560(RS) is promoted to offg. as $¥%¥ ST
Tele. Operator grade BS. 425-700(R8) against

resultant vacancy weeefe 1:8¢8%¢

Shri Ram Ji Baizada Tele Operator Gre. I in grade

‘RS, 330-560(RS) is promoted to Offge a8 STe

Tele. Operator grade Rse 425700 (R8) agaimst

resultant vacahcy e efs 1086820

Shri KeKeShah, Tele Operator Gre Rse 330-560(RS)
is promoted to offge. as &r. Tele Operator in

Gre RE. 425-700(RS) weeof 1084820

Shri Umrao § ingh, Tele Operator Gre Rs. 330560 (1
(RS) is promoted to Offge As Sr. Tele Operator

Grade RS 425«-300(383) Vel of o 108082.

S$hri ReS. Sharmma, Tele Operator Gre RS. 320560
(R8) is promoted to offg. as Sr. Tele Operator

in Gre '330425-700(}33) WeCefe 148482¢

Shri Ash Mohd. Tele. Operator in grade RSe 260-
400(RS) is promoted of'fg, as Sr. Tele Operator
in grade RSe 330-560(R8) weeole 108482 against

upgraded poste



@

z/,

14,

15.

164

17

e B
gmt. Ranjana Devi Telee Operator Gre RS e260-

400(RS) to offge a8 Tele, Operato; Gre R8s 330~
560(R&) with cffect from 1¢8e 82@

Km. Sandhya Jaitly, Tele Operator Gre RS e260-
400(R8) +to offge as Sre Tele Operator grade

RS. 330-560(R3) with effeat from 1.8.82.

Gmt. Prabha Wati Tele. Operator gr. Rse 260
400(RS) to offge as ST. Tele Operator grade
R8s, 330-560(R8) with effect from 1.8.82.

Shri D.N.Tewari, Tele Operator gre RS, 266~
400(R3) to offge as Sre Tele. Operator Grade
Rs. 3‘—500-560(33) Ve efa 14803826 ,

Shri Munna Lal (8/C; Teles Operator Gr. Rse. 260~
400(R3) to offge as Sr. Tele, Operator Gr.

- R8.330-560(Rs}) ¥x with effect from 1.8.82. B

Sd/w - _
For Divisional Rz Personnel Officer,

NoeRe LuCknOWo

oby tos 8r, DAQ/Lko (fixation statement a+t&ched).

20 Sr. DSTE/ LkOs
39 GTI/ Lko. '
4o Supdt(PB)e

True_Cony | A
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Vai nﬂh BETORE THE CENTRAL ADMIFISTRATIVE TRIBUNAL
’ ' 2DDITIONZL BENCH AT ALLAHABAD.

= T N s e P Nt i e Sy e e =

IN THE MATTER OF

shri Nan.d Kumar

Versus

g AR T rion of India and others. R
. A L g ,
¢ NG ADRIT gy v REGISTRATION NO. 894/87.
\dae
D‘I!;'Tﬁxbuh'p - : :
| G‘.g»,ﬂjj/ REJOINDER AFFIDAVIT OF THE PETITIONER NaND KUMAR TO THE
RS SR s o VRITTEN STATEMENT FILED BY THE OPPOSITE PARTY.
AL I, Nand Kumar, aged about 54 years son of Late
Shri Mathura Prasad, resident of S.E«78/E Haider Canal
* Colony,Northern Railway, Charbagh,Lucknow do hereby .
solemnly affirm as follows:-
1. That the deponent is the petitioner in the
cbove noted case and is well conversant with the facts
of the case. The petitioner has read the written o
Statement filed by the Opposite Party and has
understood the contents of the same and files his
o~ re joinder to the same as below:-

2. That the contents of Para 1 & 2 of the written

; -'\tatement are formal and need no commentse

¥

31@ That the contents of para 3 are not admitted
as stztede 1In fact realising the correctness of the
o Claim Petition filed by the petitioner, the Opposite

J}y jparty have regul erised the appointment of the
£

,/ﬂ\/) %9 3 petitioner as Chief Telephone Operator in grade
) .\ ,,7\@’@;-‘() P5¢550=750 (RS) Lucknow vide letter No.754-E/147/E11B11L
‘ Q)l }é‘ Qs"\(/ dated 1051988 and the same has also been communicatec;'
> ~ 7[‘ to the petitioner'by the _'bppo,site Party No«2 vide his
g;&w Wwr= letter No+561E/6~2/Tele.OPTr. dated 13.5.88. True
k'?\}/) ‘copies of both these letters are keing annexed as
/ﬁ J @gnexure R1 and R2 +to this rejoinder affidavit. The

SO

/

-—%&;&.M%W& awente Contdeessle
Sie Soadonlh Komen g hveidere

ercuid Bencl Lho
Cen \Q f—%"?% o’ :
%753% - <




guesticn of revé:sion of the petitipner on the ground
that cdouble adhoc promotion’ Was ndt coverea under t’hé
rules as stated in the impugnéé order @nnekure 1 does
not arise. Besides the petitioﬁer.is not cléiming any
pres@@iptive right to .the post held by him, but his
) . case is that he bYeing the senior most, Weas properly
appointed to thé post held by him and the ground of
3lj his reversiorn that double.adhoc promotion was not
,allowed was not valid. Now since the petitioner has.
been regularised?§5 the post of Chief Telephone
Operator‘even that ground of ris reversiqn fails’and .
the petitioner is entitled to}work on the post held
by him unless the Feadquarter does not poSt any person
to this post who is senior to the petifiéner and who
is willing to come to Lucknow and join at this post.
The petitioner is now the senior most person who is
entitled to the post held by the petitioner. The
petitioner concedes that in case any other person who
is senior to the petitioner and-is posted and comes
to take over charge from the petitioner, the petitioner

shall hand over charge to him, but unless and until

the sbove contingency arises the petitioner is entitled

to the post held by him and his reversion is illeg@l.

dy That with regard to contents of para 4, it is
reifterated that the petitioner has been regul arised anc
therefore the question of reversion of the.petitioner
~on the ground that d&ouble adhoc‘promotioh'is not
permissible does not arise. 1In fact it is conceded
in this para by the Opposite party that the petitioner
ie entitled to hold the post till regular appointment
is not mede by the Headquarters. In fact nolregular
appoibtment is made by the Headquarter till today and
if any sppointment is madé by the Headquarter, the

o4 “Contdes.a3e
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the petitioner is expected to be appointed to this post

as the senior most person entitled to the post.

5a That the contents of para 5 of written stestement
need no comment except thst it is submitted that it is
 for this Honourable Court to decide whether there has

been any v1olctlon of vpetitioner's claim or note

6. That the confents of para 6 of thé wfittan
k\ii' §tatem§ht ére deniede 1In view of the fact that the
petitioner has been reéulariSed on the post of éhiefl
Telephone Operator vide amnexure No.R1 and .R2 referred
to in @ara 3 of this affidavit, It was ot éorrect fo
say that the‘petitiqner W&S not qualified,for'the post,
otherwise also the petitioner was qualified for the
post in every way-and the Opposite party have notw
assignéd any reason =5 to why the pétitioner was not’
qualified. However, since the oeﬁitimper has been
'regulcrlqed on the post, this matter is settled once

for all and neeasrno further arguments.

Te That the contents of para 7 are denied. There

was no difficulty in serving the reversion notice on the-
petitioner even if the' petitioner was on sick lezvee
waéver, this has now no relevance,since the petitioner
has been regularised and the cleim of the petitioner

is now bhefore this Courte.

Bes .That the contents of para 8 of the wri*ten
staﬁi/gnt need no comment except that it 1s for thls
Fribundd Horourakle Court to oec1de how for the clalm‘

of the petitioner is correcte.

9 That the contents of para 9 are denied. It is
‘not stated how the petitiorer is too juniors Even the

names of the.persons vho are said to be senior to the

Contd to e e 4;




pétitioner and\who afé ﬁilling‘to join ezt this post 3r€
noﬁ even mentioned

104 That the contents of para 10 of the writter
‘staterment need no comment, excépt that tbe_pétitioner
could rot bé reverted unless a person senior thg

petitioner willing to join at the post was posted by the

i

Headguartere
11,  That the contents of para 11 of the written
/ statement are denied. The petitioner had got a cash

I ‘ award of %.200/~- and & certificate of working 3s best

‘ Superintendent Télephbne operators. The Headguafter
has &lso not sent(anyznah on tﬂe post @s the Headquarter
consiéers the petitioner to be the senior most. It wés
‘absoluteiy incorfect'to say that promotion of the
petitioner éannot pe consicered till any writ petition
is pending in the‘Honourable High Court at Delhi unless
and until that writ p€+ltlonV’aq:aGaiDS* the petitioner
and sty wad granted ageainst petitioners ‘promotionev
However, the present petltlonét before this Honouréble

Court is not for promotlon of the petitiorer but against

his illegal revérsion znd the @llegations m&le in this
para have no relevance.

12 Contents of para 12 are denieds o rule has been
quoted on account of which the reversion of the
petitioner was illegag. Had the posting of the
petitioner to the post held by him would have been
illegadl firstly he would not have keen posted and secondl
he would not have been allowed to cﬁntinue working
from la8§1985 to. the present day and mou]d have &lso not,
peen ewarded for the best work dons by hime

13, That the contents of para 13 of the written

stqtenent are not acmitted as stated. The petitioner

ought to have been posted to this post in the year 1982,

since the petition is not for Hfé this claim, the

— - ng&@ /ContdﬂeGQng
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arguments on this pc_aint shall be a‘déresséd in the
Hon'ble Courte |
15. | That the contents of para 15,16 pf the written
statement need no comments, since . it is for this Honourdble
Court to pass judgment. However‘ it is not made clear how the
pvetitioner ‘has come with uncleang hands. |
16 That the contents of para 17 of the written
statement are denied. In fact the pe titioner made

\’\J\f’ representation for his regularisation on the postvof
Chief Telephone Operator és he was the senior most, but

: no reply was sent to hime. He got justice onl.y when he

filed the present claim petition. Besides the petition

emg 8gainst feversion, thepe was no tme for filing
’ xanﬂy representation. In case the Qppoclte Party would have
Hoi“fven a show cause notlc:e only ther @ representation

ol ) ou1d be mades

17, - That the contents of para 18 of the written
. Stetement need no comment. It is for this Honourable Court
. . ‘-\J“ .
(),/ L. to decide whether the clalm is vexatious, and frivolous.
. -

LUCKNOY « L | _,pQNam,

DATED: L. 9. § ¢
VERI FICATION »

] I,Nand Xumadr, the deponent named above do hereby
verify that the contents of para 1 to 17 of this affidavit
~are true to my personal knowlaige. .

verified this L b Way of september,1088 in
Court Compound at Lucknowe.

W%L

="

cmow. )y 33 DEPONENT .
DATED: 2 7 ¢ F |
:’JOIEcm the
8 o ﬂw*

w@?“m.ﬂl ;
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S
N T e s el (:ik’?r STIET 096
NORTHERN  FRAILVVAY e

Ra.566/6-2/Tel eu Optr, Divisional Office,

Lucknow °
e . Dated1=13,5.88,

NOTICE '

The General ager(P)/N.Rly,,/NDLS vide
hie letter no.754E/147/E11811/L dated 10.5.88, has
communiceted the manstion of sompetent suthority
to ths regularication of Shri Nend Mar; s

Chief Velephons Operator in grads B.550«758(RS) ¢
GEth-pfegct=Cosn 201083, v

for Divl.Rty.ﬁ;;;;;;:——\

Lucknow,

Copy tot~Supdt.Telephons/LKD

2.5z, BSTUL Kﬂ_.

3.The GniP§h.Rly,.,Baroda Houss, NDLS in ref. to
his letter gquoted above,

4, CTl/LKQOK
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I THE CENTRAL ADMINIS!RQTIVE TRIBUNAL

o ALLAHABAD GENCH, ‘
23=R, Thornhill Road, Auaha\nau- 214 001 .

0660

M,  CAT/ALLD) | T bateds.., JS\ol57-

of 4Q85*0aoooloo¢a

---imp;--mmnmu:n

- OMQC& . S ABPLICANT (5) -
VERSUS S N RO

i
é% ‘“. Nory) kot ‘%?4@@?3?1. g -RESPOMDENT (s)

O’Q \ G,.M\ Ngq{kwﬂﬂm\ilmf&mfvﬁa “@“&N’Q@Mb
2 9.Rm o o fiGion Koy ""*"W“&%

2 Sovvior BowisiovaR bevipind e Moﬁmemb
e MQB»M M Linekmgw * o
Pleasse take notlcs that the appllbant abpve

named has prpsenbed an aDpllCBtlon, 3 copy uwhereof

is-mnclosed hereyith yhich has been reglstered in this

trlbunal AHS the Trlbunal haS leed .oeocouo.'.itbcco

.“?*8'(."\".. day of ...Q?’.(.G{Gﬁ.....ws '7...,.(or.....;

Mwwgw. Bkt 2ol Louitsacbnclodd iy,

el e ol dQW/ nAth/ighﬁﬁk AR ~

IF No, appearance'is mede cn your behalf, Your

. . . . - ' k.4 : '
pleader or by some one duly suthorised. to act .and pdead on .
your behalf in the said abplication;_itvuill beheard and deci- -

ded in your absence,

leen under my hand and the scal of the Trlbunal this | 4

q......J......-.‘.........day of .....(..-a...n.198gs...._j

/
ntéi——\ :

-~ FOR DEPUTY REGISTRAR ..

le
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IH THE GENTRAL ADMINTSTRATIV. TQIEHNAL f
AD.ITICHAL BNCH ,ALLAH&EQ* o
S 4{‘ LI I ﬁ- B * "
Batween
~ Fand Kumar ( H.R. Srivastava ) aged atint 53 years -
L - 8/0 Late Shri Mathur: Prasad ;R/a S. F._?S/J,Hgider chnal
S colony, N Ely,}Charbagh, Lucknow,
I .v.v hpplicant
- . . ‘ ‘ o o -
Yol The general Manager, ﬂetthern Rdilway, o
! Head Quarters Office Board Fouse, Now Delhi,
2, D.R.M. Horthern Haﬁlway, Hazaratg«na,Lucaﬁsw‘
"-3;_\"Senior Vivisional p. rsmnal Offlcer, Horthern
' Raa.lwﬁy, dazwatgan:;,l,ucimow. :
-H.§. Respendenﬁs. B
N
St Partibualfé of'thc'apglicatian';
(1) Name of the ;. Namn Kumer
| - appliccnt, ( B.X. Srivastava )
1.[%7_3 |  ‘ iii) Name of father : Late shri ﬂatﬁafé ?rasad

{iii) Designatlan and  : " Supdt. Telcphone Ugﬂrater
_ ,q&ﬁig§ein which  Divisional Office,. .
i .. Northern Rallway.,Luckncm.

(iv)) Qf ige address ot As abave (111)-

(f) Address for

L Nand Kumax
. sgervice of S8E 78/L Haider Canal
all notices. , Colony N.Rly Charbagh,
' Lucknow, :

2. Partmcualrs of the respondents:§ - |
1+ The General Managerm Northern Railway,ﬁead
Quarters Office Barnda Heuse Naw Delhi._-

e o :_ . conta.2/-
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v 2e D.R.M. Northern Railwsy ,Hazaratgsnj, Lucknow

3. Senior Divisional Personsl Office Northern
Reailvay Hazaratganj,lucknow.

3. Particualrs of the order
‘ agalnst which application
1s made:

The gpplication is ageinst the
following order :

(1) Order No. 561/F6-2/Tele-Operator.

. (1ii) Passed by - Senior Divisional Personal
o | Officer, Northern Railway,Lucknow.

(iv)  Ssubject in Reversion from the grade of
Brief. " Supdt.(Rs. 700-900) to the
grade of C.T,0. ( Rs. 550-750),

. as

N Jurisdiction of the The applicsnt declsres that
Tribunal, the subject matter of the oder
against which he wants redressal
is within the jurisdictionm of
the Tribunal.

5. Limitetion - : The applicant father declares

that the application is within
the limitation prescribed
.’ in See,21 of the Administrative

Tribunal Act 1985,

6. Fact of the cage:-

The facts of the
case are given ;-
y

1« That the applicant was continuously vorking
as Chief Telebhone Operator in the Grade (Rs., 550 ?50)

Contd3/-
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in the Divisional office Northern Railway ,lucknow

from 4.8.83 to 30.4.86 and was senior most Telephone
Operator in the Division at that time aleo except one
i.e. Ahei N.P. Srivastva. Shri N.P. Srivsstava fell ill

from 4.4.86 to %0.4.86. Vhen the applicent being senior most .
in the division officiate in the post of Supdt. Telephone
Operétor and on retirement of Shri N,P. Srivastava on 30.4.86
the applicent was promoted as Supdt, Telepjome Operator

in the vacancy caused by retirement of Shri N.P. Srivastava
from 1.5.86 and has been working as such continously since
then.
e Taht the post of Supdt. Telephone Operator

is hovever a llead Qu rter controlled post and the
seniority is reckoned on Zone wise, hence theappointment
of the applicent in the grade of Supdt. Telephone
Operator (Rs. 700-900) was on adhoc basis till the
time the regular incumbent in turn was appointed on
permanent basis by the Head Office. However, as no _
person was appointed by the Head Office to the post of Supdt,
Telephone Operator which has fallenxme vacent on 1.5.86 on

the retirement of Srhi N,F. Srivastava the applicant

was working on this post in the grade of Rs. 700-900,

3 That circulir No. 831/F/63/2/XI (Fi v ) dated
17.8.76 ( Serial No. 7068 4 ) in whcih has a stabutory
force in as follows:/

SUBJECT:# Filling up of Headquarters-controlled
Postd on Divisions. ”

It has been experienced that a number of kead
Quarters Controlled pest on the Division, remain unfilled
for congiderable veriods; becitse the seniormost eligible
staff who are posted m transfer, nither move promptly nor
give their refusal ( in writing ) fir promotion and es ¢ ¥
result there is uvoidable and serious delay in filling
these vacancies.

Contd.4/-
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2. In order to ensure prompt filling up £ of

the vacencies and, side by side, ensure the protecticn of
the ligitimate rights of the mnior eligible employees,
it has been decided to adopt the followin“ procedure with

‘immedizte effect.

2.1, In the Headquarters Office, adverse action
will be teken say one month before the occumence of %k
& regular. vacancy, to issue the rosting orders of te Senior
most eligible employee. A copu of this cffice order
will be sent in a D.0. cover to the D.P;O. of the
Division where the employeeis then working, who will get it
roted by the congerned employee for ensuring complisnce.

2.2. The senior eligible employee under orders

of transfer on promotion, if he so desires, can request in
writing for his retention on the Division in the s:eme

grade and considerstion of his @se on occurrence of a
V&CENCY on his Division without being treated es 2 @se of
"refusal® and debarred from promotion for one Year under the
normal rules. however, he will be congidered for ppomotion
only against the next vacenxy occurring on the Divisgion

end not on any other Division,

2.3, If the senloreligible staff under orders of
transfer on promotion, does not make any such request
(in writing ) and also does not go on transfer by the
stirulated date, then it will be treated asxprompiing a

- case of refusal entailing ddbariing him from promotion

for one year,

'3, In regard to 'Un-forseen! vacancies, the

Division will immediately meke locel ed/hoce
officiating arfan¢ements from smongst the genior ~-nost
eligible steff on the divis on and sivise the ceses to
Feadqu-rters Office for giving post-facto approval,

IR In case the mnforeseen Vvacancy is likely to be of

a long duration i.e. of more thah 60 doys and is of -
'quaesi/permanent! nature. Then the D.P.O, of the Divigion

will zdvise through a D.C. letter, the concerned S.P.O. in
Headquarters immedidtely on occurence of such a vacancy

Tor issue of posting orders of the rggular incumbent but till
such tine as the regular incumbent reports for duty, the locsl
ad-hoc arrangement will be continued,

Contd.5/~
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ﬂpa:atcz unless and until éome &eniar pergon to
th@ 1pplicant is posted on rcgular basis ana joinﬁ

hia ﬁhile° in accoxdanca with the CiECular letter

quatad in paxa 3.

AR That the post of Supdt. Telephamefﬁperataﬁ
Cannot be left unfulfilledvénd wark of ﬁgpﬁt,

?&ieﬁhaﬁa operator canéot,be takemvfromvthe applidaﬁt
witheaﬁrhis‘heing‘appqinted to- that post temporarily

or Ad=hoc basﬁu.

{cy- Thﬁt the %ubllcanu ham‘been I&v&rﬁeﬁ
'sinpuy on the ground'that he wag warking ad-ho¢ in
g:aﬁe-&R@a55G~7qo) and cannot be allowed to work
ad-hoe in ﬁh@‘naﬁt grade,of Sup@t. Téleph@ne
apexator a8 according to rules double aéﬁhaa is
not permissible. Thz applicant being tne sen&ormes%
-~ Telephone Oparat@x-im_ﬁhé Eivisiéﬁ} his prométiéh':
’anéisubseqnenﬁ working as'ChiefvTeléphone Gé@fétar
in the gvaa@ 550~7a0 from 1.8.83 to 30‘4’86 Cannot
be 3aid to be on ﬁﬁuhoc basgie in any way and

| applicant‘s Case was not that of dcuble aduhoc

promotions

(P)  That no opportunity wes given to the
applicant to show cause against the reversions
Had an opportunity been given he wouid have

eﬁbléinea the facte to the respondents 26& 3¢
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assigned vhy the impugned order was passed after th/

~applicant was working on the post for moge han 15" |

. Operetor at Lucknow, the applicant igs entitled |

Te

‘(3} That the Mmﬁ.nlstmman cannbt be allowed to
" kesp ‘the reguiar incumbents on permanent posts on
- ed-hoc basis for leng parlods s 2-3 years and |

~ then reverting them for no fault of their own at

its swaet m;n; _

{F) That a large number of person s including
the following are working on duuble ad~hoC promo-

tions and there is no reason why the applicant alone

 ve reverted on the growrd of double ad~ho¢ prometicn

le Ram Bali gingh 2. Mohinder =ngh.

(6) That the applicant has an excellent record

. 0f service and no adverse entry of any sort was

awarded to the applicani and there is no reason

months.

{H) That there belng two posts of Supdt.Teley

posted as a raegulan incumbent to this post.
Te Reliefs soughts

In view 6f the facts mentioned in pa
above the appliéant preys for the followin
le That the impugned order No-561F /5-2 - a

dated 848,87 be set aside and the) !

|
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be permanently restrained £rom xavéxt@ng the
applicant to the lover grade till a reqular
inéumbent is posted and joins on the permanent

vacancCy of Supdt.Telephone Operator in Lucknow -

Di Vi'SiClHn

™at the Casﬁs of tha case ke ewarded to the

applicant,

interim order, if prayed fors
Pending final decision on the applicaticn, the
epplicant seeks issue of the following interim

order:

That the operation of the impugned orter
No. 561 F/6=4/lele~Op. dated 28.5.87 passed by

the respondent. lio. 3 be stayed till f£inal decision

of the application.

Details of the remadies exhaustad.

No oppcrtunity given to show cause against

impugned order.

Matter not pending with any othner court @tle

The applicant further declazes that the
matter regarding which this application has begn
nede ie not pending before any court of law or

any other authority or any other banch ot_the
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| é Farticulazs of the Bank Draft-postal Order in

Yespect of the application fee.

Datails of Index.

&n Index in duplicate Containing the

- details of the documents to be relied upon is

enclosed.

1.

Ze

Y

4.

" hist of enclosures.

“opy of the impugned 'orda: Noe
5611?‘/6-»2/‘1‘93_.9.01,)..&%@& 28.8.87,

« v s sdnnexvice~-I
ietter of é,ppointmant as
8gpd‘c.i‘el@phcna Operator

dated 1.5.86.. |
. anbAnn’Fm-Ix

Order of appointment of the

applicant in grade 550-750, . Annexars-11X
Oxder dated 30.11.83 showing

regular appointment from

3049283 in gzade 550-750. .. ﬂnnexﬁr@~TVpr¢"

Letter No.561F/11-1/Tcle

Op«dtc9.1.87 showing
sanctioned strength of two

operators in the grade 700-900. Annexure-¥ °
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i, : 6s - Lat

b L
N T el
Ietter Hofvsag/saz/xng. /8% :
6&. 18 10¢8J Showing aa—hoc

prgmat*on of ﬁt* Ram Bali

Singh in grade 550-750. ... Amexure-v1.
7 Letter No¢752F/6—2/Eag/85

\‘

3ty 1.9486 promoting Sri
Ram Bali Singh in grade

7 00~300 On ad"’hoc baSl S¢ o ..Annexureiﬂvxx
Be letter No+961-E/URHG /Imp/85

Gte1545.87 showing that the

applicant ir an active Union

workex.

.. .Anne;xure-vxzx

Appliéant
through

(Fwabhakar Bishnoi).
. Aqu(-at& ®
Veﬁificatianaw

I,Nand Kumr aged about 45 yearq S/Q.Late srj,

Mathura Prasad working as Supdt. relephone Gpe%ato
rmsid9nt of

LuCKnow do hereby varlfy
tnat the contents from

1 to 13 are true to my persenal

knowledge and that I have not sunpr%éqeﬂ any material
- facts,

Vexifind this 23rd day of September,1537 at Likos
N Signature of Applicant

Dateds 23..87. :

Place-Lucknow. | | nrough

R Registras -
e .Ls F.

Central Aanans.s,t}at;ve Tribunal,

(Pragnakam Bishnoli),
’ Aavocate.
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- Divisional office
.NQ..SG‘II?/G.—Q/Tela—Op_ Dated 28 81987 - -

Notioe

T ogn m?%-?aﬁ?aé‘i‘m Ké‘%é’%%ﬁg .8 ”Qn%”' B

i‘urtﬂwv nut. to officiate on ad hoa basi.s in grade
R8,700=900(RS), through this office notice murbey
2207/ 6+2/Teles Op{Ad/hoe) dated 1,5,86, is rwmod
to grade Rs,550=750(RS) with immediate effect
double ed hoe promotion 18 not covered under e
rules, He will, however, continmue to work in
R8+550750 (R3) on ad hoe ’nasis till the sel eetgon is

ﬁnalised.

‘-

. Compliance of.the.aboire o:ﬂers may be - -
~ advised pmpﬂ'y'. : A

] | | This hes got the api)xvval of the competent
- autherity, - IR o

IQ D:l.viaional Personnal Officer,
Northern Raﬂlway,Lmknow.

Copy for 1nfomaf.!.on and necessary action f,g;..

. 1 or.wm/m,
| \ T/ LKO

| 3 Sugat »Blus,
- 8reDAO

5) GM{(P) A NLS in ref‘ere.nee to CPO!s D.Gsletter Mo
75’4-}' l%7/.1/]"11.'33 da'bed 11+/22~7-8 Ze v ,

" sesle
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| nerety clloved %o vork on Iperintendent. Telephona

v  Gpemtor grads b o000 (1) vith e ffact £r0a 4,6:193 (Pl

. s ird Hpo mvé.eﬁm@ m%@mmmmb, Telephone Sick end N

rotired from 304480,

s has the apyrovel of PRYLIO,

W.B. Tuin de purely tompormry losel grrengement
and confor N ony pmﬁmﬁpﬁﬁe ikt cver his eonlors.

8D/ -
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AL LJ
D 1sionsl” Of'fice '
Hazratganj, Lucknav’,

No, 5618/6-2/Tale Operatnr ’ Dafad' Nov. ZDEE\) 1983

“f he ueneral Manager (p) - ' ' ‘ i .

‘ ' T Rly . Hd, nrs.Office,~ ' B “‘”“"'*7"” SRR B
Barcda House, - - gﬁﬁ’ |
W M LHT, , } T

|
1
=

B RO S o

Sub; :aim Sanctloned strengtiy’of Telephcne. ~
Operstors in connecti,..witerestxugting_.;
cf the J?"I‘Bo ' ' :
L " Ref: Your letter Nos 754&/147/E11b dated- 5-llu83 :
i '_ and 22.11-1983, & 9, o ‘
; . o gv"" . . . e
\& AL LS , o
| Gue | ' |
BN ganctinned strength AOf Telephone Operators and
g n-mes of Operators wekin i greda Rk, 55)=750(R3) has
slready been gent to ,'n,x% vide tnis office ietter of - ;
aven nn, datad 15«11 -108:44. ‘hmvar tha seme Information _
slongwith names of Operetors in Gr. 425-700(H8) having :
‘nen-fortuims servi ce as on :-9-83 are sent herewith. !
L aer _ '
,‘ 91,  Namme _ SC/ Grade  Date from  Nonefortuous!
T No, ST which ‘service as |
; : AT | - _offis mting on_0-9-83
: ; le EG Bhattachsrye -« S80-780 7 l-8a83 -2 months. -
;‘ .2, NP Srivasteva o 0w . wldCa ¢ wl0m
-" . 2+ RC Lsal - ~dCn wd 2w  =d0w
i 4e NK Srivastsva . «d0m T (0 . elo-e
| 5, Thakur Din S 4252700 s 7% '5,2&;?;W‘
| 6. Rameshwor Pdy,  w  wdos - 1.3.82 - ' 2 months-
: _ 7« DBa.Pe.Sharms - j-df‘n o deu @D
AU 8+ Hamji Ralzatls -~  wl0e 30w «d0a
{ | e K.k, Shsh -~ Q0w - : »C 0w wdo-
' . ]0. UmraO Sing'ﬂ - -do- - -dOp . '-dO-
‘ 11. R.S.Sha!‘ma ~ 0w nde . wdOw
-'} . . R v e
ol
Wor Dixrl, Rly.__Manager.
{ - ‘ ' uucknc.v.
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No.f;(lE/TT T/Elb?e~—0p T Divisiomal Office, .

LubanOUcD 9 161937% « L'/-«-:——-—'""":.’--""—w

s ——— ¢

| s ' Iomw
| i . _ :
i ; " AS.a result of rEsoneilis .

) o s oion T’i th J’l' a 88001 8te finance,_‘ :
: (° | nahrﬂ' Strength of variouf catopnsies in %l Tepptiey, a2 Shown
‘ /.
| » hgs bea concurrcd by wp. JA,/uucrnow, e
. ‘\]\‘HN

131eNQe  Galegery O cgth - Remazks

B EE ’.ILlephcnﬁ Oprator ) oLtd & subject to

| 24 ~do- ; provision of LR in .
"3 ! o ~d o= Lhr‘ lowe st c tﬁgory
R o ) pur;r..xh.:—,m, ord-zns
150 - - ~§o~~ ) ia@,in vera 15 &17 QL

Bozrds ebtors

be - T IMeTeI/C - 425~640 - | <
Te o TaleTs L 425640 2o ,
"8a $e0aPal . 350m5¢o o, S
10e  Vireless Khplpasi A106m25?f' G S
11e.  Chowkidar , 200250 7. .

12. . Chowkidar 196~232 21/

"’13°‘, Office Khalasi 2004259 67 L0 o e
14, . Office Khalasi 196232 /E
‘' 15s . .afai Wola 196-232 1./
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STOSTR/LR0, . o
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Forthern Railway, - .
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c " ‘ Divisional 0ffice,
_ ' Hazratganj,Lucknow.m
T : ~ Notice,
| ) T ——
t | \
)
Y, . The following promotions.érs.herebyAqrderéd7"
2 _With immediate effect:c = C R
: - ‘ \ ' '
| V4 B.R.Kureel, sstt, Supdt, Gr. 550-750(Rs)
K Runuor PWI/TD/SfN is temporariiy promoted to
| S 1ciate as supdt, Gr.'700-900‘against existing
TVivaney, R | - |
g, 65ri Ram Bali 3ingh, Hd. Clerk/AEN/mD.
30 5 T’i R.D os_lxa rma ' "dO' AEN/quo
4, §vl R TiShwakama,  Z§oo TOW/PRG,
S¢S T/N,Dwivedt © =do~ ToOw/I.
~ 5 St R.l.Pandey. -d0-  ATN/RST, |
7.  Sri M.L.Rajnat: : ~dos ARN/TIT /LY.,
R, Srl g.P.Mispy - . -0~ Works, =
1n, 5T D .M Daval -do~ ado-
11, 34 Ram Pakan (S/Cy.  _an. PNT/FD,
~. A28yt ReK.S1neh o ~do~ TOW/Estate,
I Sri.R.Y.Yadav.v . -do~ Tow/Juwry,

e, Ttem Mo, 2 to 13 4y temporarily Promoted tn
~officiate as Asstt, Supdt, Grs 550-750 (RS) purely
on-adhoc hasis pending Selection, for 3 months,

_Tﬁis'has the~approvai,ofﬂSr..D,P.O, -

 For Sr. Divi, Perssiriel Nff{cer
Lucknow, - R

No: 7528/6-2/Enga/e5. Dated: 0etober 18th,1085
Copy1forwarded-for'ihforméﬁibﬁ'ahdwﬁéééésafy
action to:. S

. D2 /1,
2. - ST.BAN/TXO,

3. SEN/LXO, '
4. AEN/FD,BSD,BRA, PR,
5.  Supdt, (PBY. ~

& ok o
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| | Divisional Office,
Mo, 752“‘/6—2/Engc./‘%5. . Lucknow. dt.1 Sept.86.

- NOTICE.

The foliowiﬁd‘pfoméfibns afénhérehy ordereds -

" thl N, Basunatta Asstt, Supdt. Gr. 550=750 (RS) is
‘Tempy, promoted to Offtg. & as Supdt. Gr. 700-900 (RS)

k/wzth immediate efEect agalnst existing vacancy.

Sbrt Mohinder Sinagh Asstt. Supét. Gr. Rs.550= =750 (RS)

is tenpy. promoted on @ Adhoc as Supdt. Gr.700-900(RS)

_with.ammedlate effect.

“under AEN/FD is tempy promoted to officiate as Supct.
— x , Gr., Rs. 700—900 (RS) wlth immediate effect. on adhoc
T ' - ba31s. _‘“——““~—*%~
SR
Sfrl J.P, Shnkla Sr. Clerk Gr. 330—>60(QS) under PWI
Pimau. is tempgy. promoted as Hd., Clerk Gr. Rs.. 425-700
/(RS) with effect from 1.1. 84 and allowed to continue at:

the same place.

Mt/ 5. Shri S.L.Srivastava Sr. Clerk under PWL Dalmeu Gr.

N . Rs. 330-56n is. tempy. promoted as Hd. Clerk Gr. Rs.

9 - 425-700 (RS) with effect from 1.1.84 &nd allowed to -
. continue at the same place of posting.

;;z;/¢ Shri Ram Bali Singh Asstt. Supdt. Gr. Rs. 550-750(RS)

. Thi?khas-the:aptioval of Sr,“D;P;Q{ .

Sa/-

For Divl. Rly, Man&ner,
Lucknow.

Copy to:-

”“—C,Lucxnow.
5ve DHO/LKO.

) AEN/TD

. . PWI/Dalmau.
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No.961;E/URmr/1mp1./8s - Divisional 0ffi o8y | |

sv. Dos/LKe | Dated 15.5.87
Sr.I\STE/LKO ss)fbi o
T, 7/LKO , TOW(} fat ate) /LXO,

T YT LKO Shid /955#/51-11«’ |

Sub: Divisional Tmplementation committee Meeting
- with URMU scheduled- to be held on 26.5.87, ,

.'Phe Dﬂvﬂsional Tmplementation committee Meetﬂng wi th URMU

" has been fixed on 96.5.87 in committee room,DRM's office

Lucknow at 11.(0 hours.

The fol?ﬂing representative's of URMU will attend the

meeting gnd they may be spared wéll 4in time to attend it.

rf}.(r; Chunni m,Instmctor',lLdéé shed/LK0 ~ President

P

o

2. shri M.H.Khan,‘ss/P}}I(Un"er suspension) ~ Divl.Seey.
3. 5hrl R.A.Chaturvedi TXR/LKO - Asstt.Divl.Sec:.:f
4. shri R.K. Singh,Hd.Clerk/Iow(Estate)/LKo . wdoe
_ Spebl Tl O - : :
5, shri N_and»Kuma;r,F/LKo. o ~30«
6. shr1 mmuan snama,crxa/ssa-' o ~ Branch Secy.

They may be allowed special casual legve and passes as
adnissible under the rules. ﬂ
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' I _ _for Divl.Railway Manager,
' Copy tot C I Lueknow. :

1. ADRM(T) & ADRM(OP) for 1ni'ormation please.

| “2. 50/RPF for aliowing entry of the above Union off:lcj als

On 26,587,

XXY)





